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CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH: AT HYDERABADwf

0.A.N0.960 of 1996,

Date of Order := 3rd September,l998.

Between 3

G. Nagaraju,s/o G. Urukundappa
aged about 25 years,
7/150, Kurnool Road,

Gooty R.S.,Ananthapur District. .... Applicant

And

1. The Union of India, through
Secretary,Government of India,
Ministry of Railways,

New Delhi.

2. The Divisional Railway Manager(Personnel),
South Central Railway, Guntakal,

3. The General Manager,
5.C.Railway, Rail Nilayam,

Secunderabad, | oo Respondents
COunsel for Applicaﬁt s+ Mr,R. Briz Mohan Singh
Counsel for Respondents : Mr. D.F.Paul,s.t¢. for Railway
CORAM 3

THE'HDﬂDURABLE MR,JUSTICE D.H, NASIR, VICE-CHAIRMAI

THE HONOURABLE MR,H. RAJENDRA PRASAD, MEMBER(ADHINI

O RDE R,

Justice D,H.Naslir, Vice~Chairman,

Heard Mr. R. Briz Mohan Singh, learned cour

N

STRATIVE)

sel for the

applicant and Mr, D,F. Paul, learned Standing Counsel for the
respondents,
2. The applicant in this 0.A. prays for a direction

to the respondents to appoint him in Group 'C' post

in the

South Central Railway Service by taking intc consideration his

educational qualifications and the performance di
selection process,

Je " The appointment is to be made on compassi%n

ring the

ate grounds,

4, The applicant's father who was working as |[Pelecommunicat

maintains (TCM) Grade I in the Guntakal Division gf

Railway, was medically decategorised on account of

South Centre——

Epllepsy




)

2

and according to the applicant, he was retired on mgdical
grounds after 23% vears of service., The épplicant claims to
be fully qualified for appointment to any Group 'C'|post

in the railways and wmade an application for appointjent to

Ny

any post in Group 'C' category commensurate with his

educational qualifications on compaséionate grounds
applicant was allowed tc appear at the written test
19,1,1993 by the second respondent, but the written
was not held and the applicant appeared at the writ
test on 20.2,1993. He was declared qualified in the
test for the post of Artisan / non-Artisan in Grou

and appeared also for the viva-voce test on 23;4.19

There was no infommation from the respondents regar

‘his appointment for quite some time, On 16,9,19%3 the

+ The

on

test

Cen
written
H o

P3.

ling

second respondent addressed a letter to the applicant that

he was considered and approved by the competent authority

for appointment in a Group 'D"post. Thereafter th

applicant's father made a representstion to the thi

respondent. According to the applicant, he received a

letter from the respondents calling kim upon,to att

for the training from 10,7.1995 to 31.8.1995 for th

of Railway Porter at the Class IV Traffic Centre, B

and stating that if his representations were consi

HY

-3

ellary

Cered

favourably, he might join in any group 'C*' posts. He joineé the
post of L.R.Porter at Nakkanadoddif
5, According to the respondents, the Sereening Commitiee:
found the applicant suitablé for appointment in Group ‘C!
posts and his caée was forwarded to the General Manjager(xi R-3)
for his approval for apvointment in Group 'C' post. According
to them, the General Manager (R~3) was the competent authority
to decide to give the appligant appointment either |in Group *'C!
an

post or in Group 'D' post/oasing on the abplicant's

5 eligibility and other factors, he was coffered the Group D' post.
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The propositions of law and the facts ariding

6, For

this Tribunal's consideration in this case are the same as in
; .

0.A,N0,959 of 1996 which is being disposed of today by a

spesking order, The present 0,A, is also‘requiredito he
l

stated hereunder :-
l

the facts and circumstances‘a# well as
i 0.4 15955 /50

the proposition of law being as stated abowve, we do pot see

concluded with the same order which is

In view of

applicant's claim should be réjectad.
take

any reason why the
In anv.case, it is for the respondent No.:3 to

a final decision on the basis of the propositionjof Yaw as

l
dnerging from the xxxxm discussions,mdde in 0.A.No0.999/96

Hence the present 0.,A, is disposed of with a directi¢n to the

|
respondent No.3 to re~consider the applicant's qase For

: |
appointment to any post in Group 'C' catégory in Sougkh

Central Railways as and when vacancy arises, |
l

7. The 0.A, is disposed of accordingly. No' cosis.

N

—

( D.H. Nasif )
Vice=Chaijman, A
76

—%\:j 4J~/[f | f

(H. Rajendre”’Prasad )
Member{Adan. )

Dated the 3rd September, 1998, ;
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0.,4,960/96

To

1. The Secretary, Govt.of India,
Unjon of India, Ministry of Railways,

2

3.

4.
Se
6o

7e

New

The

Delhi.

Divisional Railway Manager(Personnel)

SC Rly, Guntakal.

The

General Manager, '

s¢ Rly, Railnilayam, Secunderabad.

one

ne

One

one

pvm,

copy to Mr,.P.Brizmohan Singh, Advocate, CaT.
copy to Mr,.DeF.Paul SC for Rlys, CAT.Hyd,
copy to DR(a) CAT.Hyd.

spare copye
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’ 519 1 - I COURT.

TYPED BY © COMPARED BY
CHECKED BY LEPROVED BY

I THE. CENTRAL ADMINI STRATIVE TRI BUMAL
HYCERABAD BENCH AT ITYDERAEXLDy

. PHE FON'BLE MR,JUSTICE D.HJASTRs® . _:
| . VICE=CHAL RMAL
'S . AND- '

Tii2 FON' OLE MR.HRAEJEWDRA PRASAD:M( L)

DATED:’S-(j -1998,

. ORDNR/SUDGMENT
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Adnitted and Interim directions

, lssue

— Ellowe

Digposed of with dire ctions

' Dismigsed.
Dismi.gsed as’ withdrawn.
Dismigsed for Default.
- "+ 7 orderef/Rejected.
. - No ‘arder as -to costs.
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